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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI  

ORIGINAL APPLICATION NO. 680 OF 2023 

IN THE MATTER OF:  

Shri Raman (Deceased) Through his LR Mr. Sumeet K Raman     ...Applicant 

Versus  

Union of India & Ors.                 ...Respondents 

COMPREHENSIVE OBJECTIONS BY THE APPLICANT TO THE 

REPLY AFFIDAVIT DATED 23.01.2024 OF THE RESPONDENT NO. 4 

– CENTRAL POLLUTION CONTROL BOARD; RESPONSE DATED 

19.01.2024 OF RESPONDENT NO. 5 – UTTAR PRADESH POLLUTION 

CONTROL BOARD, AND RESPONSE DATED 22.03.2024 OF 

RESPONDENT NO. 11 –TRANSPORT DEPARTMENT UTTAR 

PRADESH 

MOST RESPECTFULLY SHOWETH: 

1. That this Original Application has been filed raising a substantial question of 

environment arising out of the uncontrollable and acute air pollution in Agra as 

well as the inaction and lack of coordination among the concerned authorities that 

are in charge of protecting and improving the air quality of Agra. It is humbly 

submitted that while Agra has received focused attention due to its location in the 

Taj Trapezium Zone (‘TTZ’), the air pollution levels in the city have not seen 

much improvement and have rather worsened overtime, despite several decisions 

of the Hon’ble Supreme Court and focused directives from concerned authorities 

in charge of mitigating the area’s pollution.  

2. That this Hon’ble Tribunal took note of the Applicant’s submission that even 

though the Action Plan for Control of Air Pollution in Agra was prepared in 2019, 

it has not yet been fully implemented which has led to an increase in air pollution 

in the city apart from causing suffering to the residents of Agra. Accordingly, the 
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Hon’ble Tribunal, vide order dated 06.11.2023, directed that the instant Original 

Application be listed along with Original Application No. 687/2023 titled “In re: 

Air Quality Index in various Cities”.  

3. That on 19.01.2024 a response to the Original Application was filed by 

Respondent No. 5 Uttar Pradesh Pollution Control Board. Further, a reply affidavit 

dated 23.01.2024 has also been filed by Respondent No. 4 Central Pollution 

Control Board in the matter. Furthermore, replies have also been filed by 

Respondent No. 3 TTZA and Respondent No. 7 ADA dated 23.01.2024 and by the 

Transport Department, Uttar Pradesh dated 22.03.2024. In view of this, the 

Applicant was granted liberty by this Hon’ble Tribunal to examine the replies and 

file its objections thereto, if any. Accordingly, the instant Common Objections are 

being filed by the Applicant herein.  

4. That at the outset, it is humbly submitted that all the averments raised by the 

Respondents, that have not been specifically admitted hereunder, are denied in toto 

and are not to be construed as having been accepted by the said Respondent as if 

traversed seriatim. 

5. That the Original Applicant submits that the averment of Respondent No. 5, 

UPPCB, in its Paragraph 1 regarding the Taj Trapezium Zone Authority (“TTZA”) 

being operational is false and therefore vehemently denied. It is humbly submitted 

that the TTZA, to the best of the Applicant’s knowledge, has been operating on an 

ad hoc basis for the last twenty three years since its constitution in 1999. This is 

for the reason that no specifics of such meetings by TTZA and consequent 

directions issued by the TTZA have been provided. In this connection, it is 

pertinent to note that the Hon’ble Supreme Court, in its order dated 11.07.2018 in 

Writ Petition (Civil)  No.  13381/1984, had observed that the no-proactive steps 

are being taken by the TTZA to preserve the pristine beauty of the Taj Mahal and 

that meetings are behind held [by the authority] without any concrete decisions 
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being taken pursuant to the Moratorium in TTZ which has now been converted 

into an ad hoc Moratorium.” On similar lines, the Hon’ble Supreme Court, in the 

order dated 20.11.2017, had directed the TTZA to explain why it was not meeting 

every two months.  

Additionally, while Respondent No. 5, UPPCB, is responding on behalf of the 

TTZA, it has failed  to reflect the manner in which the UPPCB is coordinating its 

work with other concerned regulators such as the TZZA, CPCB, State 

Departments, and the Municipality of Agra. This is especially appalling, given that 

the approved City Action Plan for Agra envisages a concerted action between the 

regulatory authorities to ensure mitigation and management of air pollution in 

Agra City. Copy of orders dated 11.07.2018 and 20.11.2017 of the Hon’ble 

Supreme Court in Writ Petition (Civil)  No. 13381/1984 are annexed herewith and 

marked as “ANNEXURE A/1 (Colly)”.  

6. That the averment of Respondent No. 5, UPPCB, in Paragraph 8 of its reply makes 

a reference to the development of a green belt around the Taj. However, it is 

humbly submitted that no timelines or specifics reflecting planned green area 

development have been shared by the UPPCB. It is also unclear if planned and 

scientific plantation is being carried out beyond the Taj precinct area particularly 

since the development of a green belt is a measure for air pollution mitigation. 

Furthermore,  

It is also unclear if the invasive species of Prosopis Juliflora is being managed in 

addition to such tree plantation activities.  

7. That the Respondent No. 5, UPPCB avers in Paragraph 9 that the Air Quality 

Assessment, Trend Analysis, Emission Inventory and Source Apportionment Study 

for Agra City has been awarded by it to the Department of Civil Engineering, 

Centre for Environmental Science and Engineering, IIT Kanpur. However, it is 

submitted that no timelines or specifics related to the said Study have been given. 
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In fact, neither the UPPCB nor the TTZA have provided details of the action 

undertaken by them after MoEF&CC’s letter dated 03.04.2017 that lists down the 

major contributors to air pollution in Agra City. Similarly, the proposed action on 

the part of Respondent No. 5, UPPCB, after the release of the latest Source 

Apportionment Study is also unknown.  

8. That the Action Plan for Control of Air Pollution in Agra City, 2019, had envisaged 

a reduction in the concentration of PM 2.5 and PM 10 by 20-30% by 2024. In this 

regard, the Original Applicant humbly states that clearly this is no new plan and 

was informed to the Respondent regulatory authorities as early as 2019 for targets 

that were to be achieved by 2024. However, the Respondent authorities have not 

specified to what extent the targets have been met in respect of the Action Plan of 

2019. Simply stating that meetings are taking place and that compliance is being 

monitored by the District Environment Committee does not provide a clear picture 

of the extent of compliance with the Action Plan that has already taken place. It is 

also emphasized that the Action Taken Report submitted as Annexure 1 of the 

Counter Affidavit filed by Respondent No. 5, UPPCB only contains details of 

compliances till 17.05.2019. More importantly, the Annexure only contains 

information regarding the status of compliance as submitted by the concerned 

department to the UPPCB and it is not clear as to whether the sufficiency of the 

said compliances has been considered at all by the UPPCB. For instance, it is 

evident, from the Minutes of Meetings dated 17.05.2019 regarding the Action Plan 

for Control of Air Pollution in Agra City, that several authorities including Nagar 

Nigam, Traffic Police, Forest Department, District Supply Officer/ oil companies, 

NHAI/ PWD did not submit details of compliance to the UPPCB; despite this, no 

suitable action was taken by the UPPCB against such blatant non-compliance. In 

this regard, it is pertinent to emphasize that as per the Action Plans for the Control 

of Air Pollution in 15 Non-Attainment Cities of Uttar Pradesh, it is incumbent 
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upon the said departments to inter alia start immediate implementation of the 

short-term action points, prepare DPR and issue Government orders within four 

weeks required for implementation, and furnish monthly compliance report to 

UPPCB and Environment department of UP by 7
th

 of every month.   

9. That in addition, while Respondent No. 3, CPCB, does provide certain details in 

respect of the maintenance of roads, greening of traffic corridors, and scientific 

disposal of solid waste, however recent newspaper reports as appended to the 

instant Original Application clearly reflect a contrary scenario. Moreover, while 

the CPCB states that an amount to the tune of Rs. 114.61 crores was utilized in 

activities related to the Action Plan for Agra City till December 2023, and that Rs. 

58.91 crores were utilised in the Financial Year of 2023-24, the impact of such 

expenditure is clearly not reflected on the ground. This is indicative of the fact that 

concerted and thought-out efforts, based on established scientific data are not 

being made by the Respondent authorities. Shockingly, even PRANA (Portal for 

Regulation of Air-Pollution in Non-Attainment Cities) does not reflect proactive 

updation of data, as is reflected in the latest screenshots of the website at 

“ANNEXURE A/2 (Colly)”. 

10. That the Action Taken Reports being submitted by various Departments of the 

State Government reflect that a majority of the stipulated actions are either yet to 

be taken or, at most, are in the process of being taken. For instance, the CPCB has 

placed considerable reliance on the PRANA portal as a measure for monitoring 

and disseminating information on air quality management efforts under NCAP. It 

is, however, pertinent to note that in the “City Dashboard” section of the portal, 

apart from information regarding AQI, a copy of the City Action Plan, copy of 

GRAP, and link to Public Grievance Redressal Portal, PRANA does not provide 

any information related to real-time monitoring or status of compliance by the 

concerned authorities. It is also pertinent to note that UPPCB, in its Action Taken 
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Reports, has merely consolidated the status of compliance as received from 

different authorities without effectively determining the sufficiency of the same 

and without initiating any suitable action against authorities that have failed to 

furnish the status of compliance such as Nagar Nigam and Forest Department.  

11. That Respondent No. 5, UPPCB, avers that burning of solid waste is prohibited in 

Agra City and any violations are met with challans and FIRs by the Municipal 

Corporation of Agra: however no further details have been provided as to the 

number of such challans or FIRs. Thus, there is clearly nothing to reflect stringent 

monitoring.  

12. That the Respondent No. 5, UPPCB also avers that there exist 4 electric 

crematoriums to avoid air pollution arising out of traditional crematoriums. 

However, in this regard, the Original Applicant submits that 4 numbers of electric 

crematoriums are grossly inadequate in light of the burgeoning population of Agra 

City.  

13. That the Respondent No. 3, CPCB, submits in Paragraph 15 of its Report that 

PM10 reduced by 28% from 2017-18 to 2021-22. However, the Original Applicant 

humbly submits that reduction in incidence of PM10 and PM 2.5 can only be 

assessed if data for at least 10 years or above is provided which, in turn, reflects a 

substantial decrease in terms of air pollution due to the incidence of particulate 

matter.  

14. That Respondent No. 5, UPPCB, itself admits in Para 16 that the data published by 

CPCB for 04 monitoring stations reflects that the annual average does not meet the 

prescribed norms. While the UPPCB lauds the TTZA’s efforts in maintaining the 

air quality levels from 2002 to 2023, it is humbly submitted by the Original 

Applicant that Agra City has received constant support as well as scrutiny by State 

instrumentalities since the commencement of the proceedings in the case of MC 

Mehta vs. Union of India & Ors. [WP(C) 13381/1984] i.e. more than 40 years 
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back. Despite that, maintaining an average reading of 150-200 for a city that is also 

a prime tourism hotspot for India is anything but an achievement.  That while the 

Respondent parties state that Quarterly Progress Reports are being uploaded on the 

PRANA Portal, it is submitted by the Applicant that there is nothing on record to 

reflect the scrutiny or verification process that such reports are being subjected to. 

Further, the action points for various departments as specified in the Action Plan 

for Agra specifies a 360 day completion deadline. Considering that the said Action 

Plan was published in 2019, there is no clarity about the extent of compliance that 

was achieved for each year since 2019 and whether the executing authorities felt a 

need to revise or update the Action Plan for Agra as per the ground realities or 

even as per the success, or lack thereof, of measures as specified in the Action 

Plan. That Respondent No. 5, UPPCB, has averred in Para 27 that the issue of 

odour will not be minimized since a proposed treatment Plant is still at the 

commissioning stage. In this regard, the Original Applicant submits that the 

Respondent authorities cannot wait indefinitely for a proposal of a treatment plant 

to reach its conclusion while the stench emanating near the Mantola Nala 

continues to be a cause for nuisance as well as a potential health and 

environmental hazard for residents of the nearby areas as well as for foreign and 

domestic tourists. 

Date: 15.10.2024 

Place: New Delhi  

DRAWN & FILED BY:  

                                                                 

Eisha Krishn, Gitanjali Sanyal & Surya Gupta 

Advocates for the Applicant  

29, LGF, Presidential Estate, 

Nizamuddin East, New Delhi – 110013 

Email; gitanjali@eldfindia.com; +91- 8777385984  
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